FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MONA GASES PRIVATE LIMITED OPERATING IN REFILLING OF OXYGEN &
NITROGEN CYLINDERS AT NEHRU ROAD, RAMGARH CANTT, DIST.
HAZARIBAGH, JHARKHAND

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
l. Name of the corporate debtor along | MONA GASES PRIVATE LIMITED
with PAN & CIN/ LLP No. CIN No: U11100JH2004PTC010737
2. Address of the registered office Nehru Road, Ramgarh Cantt, Dist.
Hazaribagh, Jharkhand.
3. URL of website NA
4. Details of place where majority of fixed | Nehru Road, Ramgarh Cantt, Dist.
assets are located Hazaribagh, Jharkhand
5. Installed capacity of main products/ | Since, management 1is non-co-
services operative, no information available
w.r.t. installed capacity
6. Quantity and value of main products/ | Turnover of INR 64,19,527/- as on
services sold in last financial year 31.03.2023 as per Audited Financial
Statement for FY 2022-23 (Since,
management 1S non-co-operative, no
information available w.r.t. Quantity
sold during FY 2022-23)
7. Number of employees/ workmen The company is non-operational as on
date of Publication of instant form.
8. Further details including last available
financial statements (with schedules) of | Can be sought by writing an email to
two years, lists of creditors are | the RP at cirpmonagases@gmail.com.
available at URL:
9. Eligibility for resolution applicants . .
under section 25(2)(h) of the Code is Erzglllfoc_agrbi;;?fh;sgzg riﬁ:ﬁ ?gm
available at URL: - 4P £ & :
10. Last date for receipt of expression of 04" February 2025
interest
11. | Date of issue of .pr0V151(')nal list of 14" February 2025
prospective resolution applicants
12. | Last dqtq for sgbmlsmon of objections 19™ February 2025
to provisional list
13. | Date of issue of final list of prospective 24 February 2025
resolution applicants



mailto:cirpmonagases@gmail.com
mailto:cirpmonagases@gmail.com

14. | Date of issue of information
memorandum, evaluat'ion matrix and 01 March 2025
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution

st .
plans 1% April 2025

16. | Process email id to submit Expression

cirpmonagases@gmail.com
of Interest D £ @g

Sanjay Vijay Jeswani

Resolution Professional,

Mona Gases Private Limited,

Reg. No: IBBI/TPA-001/1P-P-02891/2024-2025/14432,
Email: cirpmonagases@gmail.com

Address: Ground Floor, Plot No. 21, Sheela Nagar,
Gittikhadan, Katol Road, Nagpur, Maharashtra-440013.
AFA Validity: 30th June, 2025.

Date: 15" January 2025
Place: Nagpur


mailto:cirpmonagases@gmail.com
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WEDNESDAY, JANUARY 15, 2025

FORM-G

INVITATION FOR EXPRESSION OF INTEREST FOR

MONA GASES PRIVATE LIMITED

OPERATING IN REFILLING OF OXYGEN & NITROGEN CYLINDERS
AT NEHRU ROAD, RAMGARH CANTT, DIST. HAZARIBAGH, JHARKHAND

[Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Bosrd of Indis
{Inzalvency Resolulion Process for Corporate Parsons| Regulations. 2016

RELEVANT PARTICULARS

Mame of [he corporale debiar alorg wilh
PAMN & CIMN/LLF No

MONA GASES PRIVATE LIMITED
CiN No: LNI00IH2004PTCOI0737

fidress of the registered ofice

Mahru Road, Ramgarh Cand, Dt Hazaraegh
Jhakband

LIRL of webisita Y

Dietals of placa where mejority of
M 55035 are localed

e hru Boad, Ramgarh Cantl, Dil, Hazaribagh
Jharkkand

Iristallad capacty of main producss |
SETVIGRS

Since, management s non-co-operaive, no
mfoemalion aveilabla wrl. instakied capacity

Cuiangey and value of maln pradycts |
services sold i last Snancial year

Tumguer of INR 64195278 as on 3103 30023
s per fudited Financial Skatemant for FY 2022-23
(Since, maragemenl 8 noa-o-Operalive, no
infoemation avalable worl Quenlity sold during
Fy 3022-23)

prispactive resolilion apphcants

®  Cords Cable Industries Limited
Registerad Office: 54 1st Floor, Shambhu Dayal Bagh Marg,
Mear Okhla Industrial Area Phase-lll, Oid Ishwar Nagar,New Delhi- 110020
Tel: 011-40551200 * Fax: 011-20887232 * E-mail; ccilifcordscable.com
website: waw condscable com * CIN; L749550L 1991 PLOO46092
NOTICE
Netice & hereby given, pursuant to Regulation 20 of SEBI (Listing Obligations and
Dhsclosure Requirements) Regulations, 2015 that 213" meeting of the Board of Dwectors of
the Company &= scheduled 1o be held on Monday, February 107, 2025 to consider and
approve, inter alia. The Un-audited Financial Rasults asongwith Limited Review Repor by
v statutory auditor foe the 3 Quarler’ 9 months anded on Decambar 317, 2024 and other
items as peragenda
The above information s also svallable on the website of the company viz
(wwnw oordscable.com] and the websites of the Stock Exchanges where Company's
shares are listed viz, (waw bssindia.com) and (waw.nsendia.com). In accardance with the
SEB! [Prohibition of Insider Trading) Requlations, 2015, tha Trading Window for dealing in
the secunties of the Company has aiready been closed for all the dessgnated persans and
thedr immediata relathves we.f January 01, 2025 tll 48 hours after the Un-audited Financial

WELSPUN ONE PRIVATE LIMITED

(formerly known as Welspun One Logistics Parks Private Limited)
3rd floor, Welspun House, Kamala Mills Compound, Senapati Bapat Marg,
Lower Parel (West), Mumbai, Maharashtra — 400013

PUBLIC NOTICE
NOTICE OF SURRENDER OF REGISTRATION AS CO-INVESTMENT PORTFOLIO
MANAGER BY Welspun One Private Limited
(formerly known as Welspun One Logistics Parks Private Limited)
To Whomsoever It May Concern,

NOTICE ISHEREBY GIVEN that Welspun One Private Limited (formerly known as Welspun
One Logistics Parks Private Limited) (“WOLP”), being registered under the Companies
Act, 2013 with its principal place of business located at 3rd floor, Welspun House, Kamala
Mills Compound, Senapati Bapat Marg, Lower Parel (West), Mumbai, Maharashtra —
400013, India, is in process of submitting application to Securities and Exchange Board of
India to surrender its Co-investment Portfolio Manager registration (Registration No.
INP000007997) in terms of the SEBI (Portfolio Managers) Regulation, 2020. We appreciate
your attention to this matter.

In case of any communication to be addressed regarding the same please reach out on or
before 30 Calendar Days from date of Publication of Public Notice to the below mentioned

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

—

TENDER NOTICE

For mare details please visil E-Tendering Portal, hiips:{ietenders kerala.govin or wew kmml.com

The Kerala Minerals and Metals Ltd

{A Gowt, of Kerala Undertaking) Sankaramangalam, Koflam-631 583
Phone; 0476-2651215 to 2651217, e-mail- ma@kmml.com, URL: www kimmil com

5l No.|

Tender 1D Hems

1

| 2024_KMML_T20298_1 | Forthe supply of Plate Inconnel-0.5 MT

2

| 2025 KMML_725311_1 | For Fabrication & supply of FRP Panels for

Filtrate Thickner

| 2025_KMML_725315_1 | For Fabrication & supply of Heavy End
| Reballer

| 2025_KMML_725599 1 | Forthe supply of Tray Titanium for Eimeo Filtes-1 5T

_:1"}25 KMML_T25564 1 | Forthe supply of Petals for Digester-36 M2

EEDEE KMML_724127 1| For the supply of Brick acid Resiztant for
Digester

| 2025 KMML_7Z2635 1| Forthe supply of Class 1 Br Enchﬁ.m:j Resistant

SN I L i el S AL

EXCHANGE BOARD OF INDIA {SUBSTANTIAL ACCILNSITION OF SHARES AND TA

7. | Mumber of employess/ workman The company & non-coerational as an date of i ; . B | 2024 KMML_ 718587 1| For the supply I:If Strlp Type Corrugated
Puaibcation of instant Srm Results for the 3" Quarler / 9 months ended on December 31, 2024 is made public, maild/contact numberoraddressl mentloned below: Heating Element
8. E:anﬁ;ij:lglﬁ-i&:-;ﬂlﬁﬁl fmi?m - Efrj::; ::::;L I:qr‘,;;% l:.; Ieirr:::! “I.: tha RF at By Order of Board of Directors Mail Id: refilings_welspunone@welspun.com 0 EI}EE KI'.'II'.H_ 26087 1 Forthe prc-:ummenmfﬂTunEle o Forkiit
years, ists of creditors are avaleble gt URL- |~ For Cords Cable Industries Limited Contact No. | +91 2262600700 Chavara 14.01.2025  5d- Managing Director for The Kerala Minerals and Metals Ltd
. | Eligibility for resolution appiicants under Cetails can be sought by weiting an 2mall i Sdi- '
Eleﬁﬂ_ﬂ" Z5[20h) of Ihe Code is dvalabie 8 | cirpmonagases@amail.com Place : New Delhi Garima Pant
L ;.d“ I — T e — Date: January 14, 2025 Company Secretary
| LASL CEE R PeCEIpE OF ExOresGim Of INTeres ebruary
11 | Date of mswa of provisional ist of 14" February 2025 PRE-OFFER ADVERTISEMENT AND CORRIGENDUNM TO THE DETAILED PUBLIC STATEMENT UNDER REGULATION 18(T) IN TERMS OF SECURITIES AND

WEOVERS) REGULATIONS, 3011

12, | Lasl date for submission of cbjacliors 19" February 2025
& prodsRIal T RAYMED LABS LIMITED
I Fegﬁ,j,",ﬁ;';ﬁiﬁ,’!;"s' AN 24 Tennan 2 A public limited company incorporated under the ympanies Act, 1956
14, | Diata of ol Irdarmas T wum, "M :lrlﬂn H"Jfl‘lh‘ll:"r
exakiaion malric and tequestforresakiion | @ EKANSH Aradbag o
:I plan o |:f|:-sr|:-E|:I'r-.'E| resdu:a:ln a:plil:arris £ e .F-Elﬂ Number 01
135, | Last dale of submEsion of resobution plars | 1 April 2025 ' 5 ' mall com: Website:
Fr it Expr. f i il. cée ts LA -
Il | SRk Ekansh Concepts Limited THIS PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT 15 ISSUED BY SWARAJ SHARES AND SECURITIES
. § ﬁﬁ."-_ FORMERLY KNOWN AS PARAMONE CONCEPTS LIMITED) PRIVATE LIMITED, THE MANAGER TO THE OFFER, ON BEHALF OF MR. NKISHANT NATHWMAL BAJAJ (ACQUIRER 1), MR, PRASHANT NATHMAL BAJA.
Sanjay Vijay Jeswani CIN: L74110MH1892PLCOT0070, [ACQUIRER 2), MR. HITESH BAJORIA [ACQUIRER 3), MR. TUSHAR PANDIT AWANTE (ACQUIRER 4). AND MRS. URMILA HANSRAJ SHARMA (ACQUIRER 5)
Resolution Professional, Regd. Off.: Office No, 408, Sunteck Crest, Plat No, 3 COLLECTIVELY REFERRED TO AS THE ACQUIRERS, FOR ACQUISITION OF UP TO 11,11,110 OFFER SHARES, REPRESENTING 26.00% OF THE VOTING
Mona Gases Private Limited, Behing i 4 Hosgil I- A dr; A Kurla R ._1' A dheri- EM 1 SHARE CAPITAL OF RAYMED LABS LIMITED, AT AN OFFER PRICE OF ¥3.00/- PER OFFER SHARE, PAYABLE IN CASH, TO THE PUBLIC SHAREHOLDERS
Reg. No: IBBIIPA-00VIP-P-02881/2024-202514452 e e P i e L iy OF THE TARGET COMPANY, IN ACCORDANCE WITH THE PROVISIONS OF REGULATION 18 (7) OF SEBI (SAST) REGULATIONS {'PRE-OFFER CUM
¥ Marol Maka, Mumbal-400058Tel No: + 91-022-47 781806,
Email: cirpmonagases@gmail.com Website: h Email Id: infaifekansh CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT ADVERTISEMENT).
Address: Ground Floor, Plot Mo, 21, Sheela riEE:EF uhaives chenahiovizeps.comEmal d- niogslanshoonteptacom This Pre-Offer cum corrigendum fo the Detailed Public Statement Advertisement is to be read in conjunction with the: a) Public Announcement daled
Date ; 15-01-2025 Gittikhadan, Katol Road, Nagour, Maharashira - 440013, _ Thursday, September 05, 2024 (Public Announcement'), (b] Detailed Public Statement dated Monday, September 09, 2024, in connection with this Offer,
Place : Nagpur : f,fn Validity: 30" June, 2025 NOTICE OF FOSTAL BALLOT published on behalf of the Acquirers on Monday, September 09, 2024, in Financial Express (English daily) (&) India Edition), Jansatta (Hindi daily) (A1l India
- - - MNOTICE is hareby given pursuant to Section 110 of the Companies Act, 2013 Edition), and Mumbai Lakshadeep (Marathi daily) (Mumbai Edition) {Newspapers’) (Detailed Public Statement’), (c) Draft Latter of Offer dated Thursday,
{"&ct") and other applicable provisions, if any, of the Act and Rule 20 and Rule Saptember 12, 2024 filed and submitted with SEBI pursuant to the provisions of Regulation 16 (1] of the SEBI{SAST) Regulations ('Draft Letter of Offer’), (d)
AXI S F I NAN C E LIMITE D 22 of the Companies {Management and Administration) Rules, 2014 Letter of Offer dated Saturday, January 04, 2025, along with the Form of Acceptance-cum-Acknowledgement {Letter of Offer’), (e) Recommendations of the
{"Rules"), as amendad from time to tme, read with the General Circular Mo, Independent Directors of the Target Company which were approved on Monday, January 13, 2025, and published in the Newspapers on Tuesday, Janwary 14,
CIN: U65921MH1995PLC212675 08/2024 dated 19th September 2024, Circular No. 09/2023 dated 25th 2025 {Recommendations of the Independent Direclors of the Target Company’) (the Public Announcement, Detalled Public Statement, Ellraft Letter of Offer,
Regd. Office: Axis House, C-2, Wadia International Centre, Worli, Mumbai - 400025 Seplember 2023, General Circular No. 1172022 dated December 28, 2022, Letter of Gffor, Recommendations of the Independent Directors, and this Pre-Offer Advertisement cum Corrigendum lo the Detalled Public Statement of the
Tel.. 022-43255004, Email ID : info@axisfinance.in, Website : www.axisfinance.in Genaral Circular No, 32022 dated May 05, 2022, General Circular Mo, Target Company are hereinafter collectively referred to as "Offer Documents') issued by the Manager on behalf of the Acquirers,
20/2021 dated Decamber 8, 2021, Ganeral Circular No. 1002021 dated Juna Public Shareholders of the Target Company are requested to kindly nota the following:
EXTRACT OF FINANCIAL RESULTS FOR THE QUARTER ENDED DECEMBER 31,2024 23, 2021, General Circular No, 38/2020 dated December 31, 2020, General For capifalized tevms used hansinafter, ploase refor o the Paragraph | ited as Definlions and Abbreviations” on page 8 of the Latler of Offar,
(Z in Lakhs) Circular Mo, 332020 dated Saptember 28, 2020, General Circular Mo 2212020 A Ofar Prics
Sr. Quarter ended Quarter ended Year ended IjGEE-T:S .‘hlmuf; 1. 5,'32% 0. ?f-;?_-,?; 'CdI_FtEEL:;EIL;-I {]; Tf:::é:&{r g: rﬂ .-’;nnllh1 BMEEE? E"::ﬂ The Offer is being made at & price of TI.00- per Offer Shane payabla in cash and thane has been no revision in the Offar Price.
' Particulars December 31, 2024 | December 31, 2023 | March 31, 2024 R e A, . ohiElgy S LT AT T 8 o e i D
No. - - - Corparate Affairs ("MCA™ (hereinafier collectively referred to as "MCA Circulars"), . Recommendations of the Committee of Independent Directors (100
Avdited Audited Avdited , that the reselutions appendad haré-in-balow are proposed ta be passad by the A Cosremitles of Indapendant Diraclors of ke Tame! Company comprizing of Mr. Harsh Prabhakar, as the Chairparson of tha 1DC and M. Posnam Shamma,
1 | Total Income from Operations 1,03,542.44 82,086.95 3,15,413.35 Members of Ekansh Concepts Limited ("Company”) through Paostal Ballot only member of IDC approved thair recommeandation on the Offer on Monday, January 13, 2025, and published In the Newspapars on Tuesday, January 14, 2025, The
2 |Net Profit/(Loss) for the period (before Tax, by voting through etectronic means ("remote e- voling"}. Communication of IDC Members are of the opinion that the Offer Prce to the Public Shareholders of the Target Company is fair and reasonable and is-in ling with 3EBI {SAZT)
Exceptional and/or Extraordinary items) 23,500.09 20,978.53 7945494 | | 28Entor dissent of the Members would take place only through the remate e- Reguiations. Pubic Shareholders may, thesefore, independently evaluate the offer and take an informed decision
3N Pp L orth o rbyf — = — voting system, in relation to the following Special Resolulion as sel cut in the C. Other details with respect 1o Offer
(:tt ré) i ?SS) lor tdf p;”? e;.ore ta_i( 23.500.09 2097653 70.454.94 Postal Ballot Notice {"Notice”) dated Monday, January 13, 2025: 1. Thes Offer & not a compefing offer in terms of Reguiation 20 of the SEBI (SAST) Regulations. There has been no compesifive bid to the Offer
4 [Net Profit/(Loss) for the period after tax 03053339) as Managing Director of the Company (Special Resolution) \dentifiad Data:
(after Exceptional and/or Extraordinary items) 17,599.05 15,371.29 59,720.07 2. Regularisation of Appointment of Mrs, Pinki Kedia {DIN: 08455451} as 3} On Thursday, Jaruary 09, 2025, through registered post 1o those Public Shareholders who have not registered their e-mall addressas with the DepasitoriesTarget
. . Mon-Executive Indepéndent Director of the Company [Special Comman:
5 | Total Comprehensive Income for the period Resolution) CHTIpany.
. . . 3 b1 T [ i r ’ s i 5 . [ ; i } i | =f
[Cc(;jmgtrrl]sm% Proflt/(rI;oss). for Ithe peno(d fc?ﬂe: ta>)<]) - s N The detalled Explanatary Stalament under Section 102 of the Act selting oul b ggn;l:;srdaﬁ January 08, 2025, through electronic mode (o &l the Publc Shareholders whase e-mal addresses had been ragestenad with the DepositonesTargeat
an er Lomprenensive Income (arer tax ;929. ;919 021, the material facts concerning the resolutions, forms part of the Nofice. <G ; 1 5 .
: - - . | : g ~4 _. 3. The Drafi Letler of Oifer daled Thursday, Seplember 12,2024, was filed and submilied with SEBI pursuant fo the grovisions of Regulafion 18.1) of the SEBI (SAST)
6 [Paid up Equity Share Capital | 69,357.05 62,706.38 62,706.38 The Notice alarg with tha Explanatory Statement & Enrdalctblr? an the website of Requiations, for ils Dsenvations. In pursiance of which all te obsenvabions recevad fom SEBI vid letier bearing 1 e‘#ren:e:nurrﬁ:er SEBI Observation keber
7 |Reserves (excluding Revaluation Reserve) 4,47,010.75 3,27,951.13 3,44,158.13 the Company le. ekanshconcepts.com, on the website of the Stock bearing reference number ‘SEBNHOICFD/RAGIDCR-2IPIOW/402752029' dated Tuesday, December 31, 2024, incorporated in the Letier of Offer, There have
8 [Securities Premium Account 1,76,905.48 1,23,703.04 1,23,703.06 E.“irt‘:d"g“ "”EE'”.E' ndi?a E‘q”“ﬁ dSh::ﬁEthE? Cfgépgff e ";‘El‘_: d'l""' EEE heen no olher materal changes in relation to the Offer, 25 otherwise disclosed in the Letter of Offer
9 |Net Worth 5,16,367.80 3,90,657.51 4,06,864.51 G N a_.mrn i _& il L b b 4. Please note that a copy of the Letter of Offer s @is0 avafabie and accessibie on the websites of SEBI atwwi.sebi.govin, the Tanged Company at wwwraymed|al com:
15 1Paid uo Debt CaotalOutsarding Dabt 3771 975.00 52237906 | 5792 30877 Members are hereby informed that: the Registrar to the Offer &t www mudeara tekzini.com, the Manager 1o the Offer at www.2warsishares com. and BSE Limited at www beaindia.com, from whech the
aia up .e apital/Uutstanding Ue o [1,919. 14,919, 194, 0V0. 1, The Company has completed the Dispatch of Matice through e-mails to the Pubic Sharshoiders can downloadiprint the same
11 Outstandllng Regleemable Preference Shares - 3 - members on r-.-1-:|r:|:iay'. January 13, 2025, . 0. Inetructions for Public Shareholders
12 Debt. Equity Ratio 6.14 6.51 6.87 2 The_lﬂutnnl‘f date .u::tn_':h&f;:nu_ﬁns_g -:;:f adscenfmmg thﬁgllgﬂl};? gr_‘memneln;sm a] In case of Equity Shares are heid in the Dematerialized Form: The Public Sharehalders who are hoiding Equity Shares i slectrnicidematerializad form snd
13 | Earnings Per Share (of T 10/- each) E""IT" TECE 'IE"""':' '”'-:ld ?;1E: ' ':'h'E' fIE Elﬁ"- Er'””arﬁ"h S 2 TTHEHTRICH wha desie 1o terder thesr Equity Shares in this Offer shall approsch their respactve Selling Broker indicating fo their Selling Broker the defails of Equity Sharas that
(for continuing and discontinued operations) WIVERSS TLTI:S PELAOFMA] I IS PR UH T Ol TRE s pf e LMy, or n sich Public Sharsholder imfends 1o tender in this Offer. Public Sharshoiders should fender their Equity Shares before markst hours close on the last day of the
1. Basic: 2.68 2.57 9.93 Eel r;ﬁ I;t:t::rn;I?;inimfa:ﬂ:wcr:rtﬁegaﬁ 1:::;1& Erhi]':‘jf'ﬂmE:E Pr‘;;lﬂ;“; Tenderng Perdod. For furthar information, kindly reler to Paragragh 8.15. tilled as Procedure for fandering the Equily Shares heid in Dematernatized Ferm’ on page
el : : : Ll : ! = =vatin ALY, 16 of the Latter of Offar.
2. D!Iuted: : 2.68 2.51 9.93 ﬁgﬁ?ﬂg;’;? ':_'erfs: g'ﬁmt”:’r a5 on cut-off date should ireal this nolice for b) Incase of Equity Shares are held in Physlcal Form: As per the provizions of Reéguiation 4041} of the SEBI [LODR) Regulations and SEBI's press release dated
14 | Capital Redemption Reserve - - - . np rm Lt ) ) 3 December 3018, bearng reference no, PR 4572018, requests for rensfer of secuntes shall not be processed unless the securities ane held in dematenalized form
15 | Debenture Redemption Reserve " 7 " 3 In G_Dl'l'lpltﬁﬂce with the requiremeants of the MCA Circulars, hard copy of with & depository with effect from 1 Apel 20159, However, in aocordance with the circular issued by SEBI beaning reference number SEBIHOICFDICMOTICIRPY
16 Debi Service Coverads Rafio - : - MNotice, Postal Baliot Form and pre-paid business raply anvelope have nat 20201144 dated 31 Juty 2020, sharehokders hoiding secunties i physica! farm are allowed to fendarshams in an open offer. Such tendenng shall be as per the
: 9 : : : been sent to the members for this Postal Ballot. Members are required to provizions of the SEBI (SAST) Regulations. Accondingly, Public Sharehoiders holding Equity Shares in physical form az well ane eligible to tender thair Equity
17| Interest Service Coverage Ratio - . - communicate Lther azsenl or dissenl only through the remole e-voling Shanas in this Offar as per the provisions of the SEBI (SAST) Requiations. Public Shareholders who am holding Equity Sharas in physical fom and intend (o
18 | Outstanding redeemable preference shares System. The Company has engaged Central Depository Services (India) participate in tha Offier will be requirsd 1o approach thair respective Salling Broker along with the complete sef of documents: for verification procedunas o be cared
(quantity and value) NA. NA. NA. Limited {"CDSL") for providing E-voling facility o all its Members, out inchuding the (i) origingl share certificatels), (i) valid share fransfar formis), Le. Form SH-4, duly filled and signed by the fransferoes (ie., by &l registered
: 4, The detailed procedurefinstructions on the process of remote e-vofing shareholders in.seme-order and a5 per the specimen signatures reégistersd with the Target Company} and duly wilnessed ak the-approprisie placs, (i} seff-afesled
19 | Current ratio N.A. N.A. N.A. Including the manner in which the members who have not yet registered copy of the shareholder's PAN Card, (iv) Form of Acceptance duly completed and signed in accordance wilh the instructions contained therein, by solefieint Public
20 | Long term debt to working capital N.A. N.A. N.A. thelr emall addresses can register their email address andlor can cast their Shambaldars whaea namals) appasss on the shae carlificatals) in the sama ordar in which thay hald Equily Shanas. and [v) any atbar ralevanl documents such as
21| Bad debts to Account receivable ratio NA. NA. NA. vole, as specified in the Notice, power of atiomey, eorporate autharzation (including board resalufianispecimen signatura), notarized copy of death certificale and succession cerlificate or prabated
— . T S i f will, I the urglnal shareholdar has decaased, alc., as applicable, For lurhar infarmation, kindy refer to e Paragraph B4, ifled as Procedurs for fandeaning Equty
22 uront Tabiy ato e L NAL | ® 000 AM (157) to Wecnaaday. Febrary 12, 2025 08.00 PR (ST) The Siires hefd 1 Physical Fom’on page 35 of the Lefe 01 Ofer
3 |Total debts to total assets 0.85 0.8 0.85 remote e-voting module shall be disabled by thereafter. Once the vote on a ¢} Procedure for tendering the Shares in case of non-receipt of the Letter of Offer: Public Sharehokders who have aequired Equity Shares but whose names do
24 | Debtors turnover N.A. N.A. N.A. resolution is castby members, no change will be allowed subsequently not appear in the records of Deposiiories on the Identified Date. or unregistered owners or those who have aeguired Equity Shares after the Idenéified Date, or thoss
25 [Inventorv turnover NA. NA. NA. i : el i who have nol received the Latter of Cffar, may also paricpale In this Offer. In case of non-receipt of the Letler of Offer, such Public Shareholdars of tha Tarpet
%10 erati;y margin (%) NA NA NA B, ;g?ﬂiﬂfziﬁfﬂgf iz;dpgrﬂn'g;?gh!"p‘ﬁﬂfgé;ﬁ?&iﬁﬁ;ﬁf;?;rh:;'rfﬁgl Company may download tha same from 1he SEB| website (www s2biooding of ablam 3 copy of the same Tram ihe Reglstar lu the Offer on praviding suilabba
P .g g 9 = = AL 14596), as the Eﬁ;d“ﬂlzm [DS-EH..IHF'IiE:F..I frepgttipgal DBty - oM i:'; ;‘ fEm: documentary evdance of halding of the Equity Shares of the Targat Campary. Allematively, in case of norreceipl of the Letter of Cffer, sharshalders holding the
27 | Net profit margin (%) for the quarter ended 17.00% 18.73% 18.08% B S ap Equity Shares may particigate in the Offer by providing thesr appiication in plain paper in witing signed by all shareholder(s), stating name, address, number of
28 | Sector specific equivalent ratios as on A ”’E ' e shares heid, chient ID rumber, DF name, DP |D member, number of shares tendered and othes refevant documents. Such Pubkic Shareholders have %o ensure that
2) Gross Stage 3 asset 065% 029% 026% 7. The resuits of the Postal Baliot will be announced Friday, February 14, iheir order is entered in the electronic platform to be made available by Siock Exchanges besore the closure of the Offer. For further information, kindly refer fa the
9 il D9/} S/ 7070 2025, The results, along with Scrutinizer Report, will be displayed at the Paragraph B.17. tilled &5 Procedue for leridring Equily Shares in case of nan-recerl of the Letler of Ofer’ an pags 37 of the Lettar of Offer
b) Net Stage 3 asset 0.33% 0.27% 0.24% Regsterad Office & Cormporate Office of the Company and will also ba E  Status of Statutory and Other A | '
c) CRAR 21.22% 18.78% 19.11% hosted at the Company's i.e., ekanshconcepts.com, The result will also be ;‘E:..f-:l \ :E::'m i " p::.;mufl At - | o o ahis O ; e s L O Rt
— = : : : 2 = . " o i BE B2, o the £ N gE'l: fha IJII'F[E o st Ty EFIF"'EI'.IEE dre reqlirsd for i [EXCERL 35 mantioned in the Letlar g, Forfu T
d) Liquidity Coverage Ratio 375.37% 297.51% 402.79% g:;:‘;:r;i:tﬂ:;nﬂgmw Yo W sehacie xefanos: Whees the: Comprny mformation, kindly refer b the Peragraph 7.16. tled as Statulory Approvals and condifons of the Offer’ at page 32 of Letter of Offer,
Notes: g, Al grievances connected with the facility for vating by electronic means F.  Procedure for '!"D‘_:El_jm_"m and Settlament of Offer _ _
1. The above is an extract of the detailed format of quarterly financial results filed with the Stock Exchanges may be addressed to Mr. Rakesh Dalvi. Sr. Manager, (CDSL.) Central The Open Offer will be implementad by the Acquirers theough Sock Exchange mechanism mads avaslable by BSE Limited in the form of separate windaw
. - . L . Depository Services (India) Limited, A Wing, 25th Floor, Marathon Fufurex, [Acquisition Window'} a5 provided under the SEBI (SAST) Requiations, SEBI circulsr bearing reference number CIRICFDIPOLICYCELLM2015 dated 13 April
under Regulation 52 of the Listing Regulations. The full format of quarterly financial results are available on the Matatial Mill Compounds, N M Jashi Marg, Lower Parel (East), Mumbai - 20115, as amended read aong with SEBI Civular CFODCAZICIRPIZDIGI131 dated 3 Decamber 2096, a5 amended, and SEBI Circular bearing number SEBUHG!
websites of the BSE Limited (www.bseindia.com) and Axis Finance Limited (www.axisfinance.in). 400013 or send an email to helpdesk avoting@cdslindia.com or call on DEFDEI;_?EEH-III?CIH‘LF;?&TE?: E?jﬂlﬂ'ﬂ A'J!Q:Jr?‘l ;g. 1'3'11[?‘5% I-Tr'mﬁ-‘fjﬂl- As a:ﬁ:'m E;EEI 'Erﬁlla"h;_1 he'ar'.&g; !IuIﬂLII:er E-1I_-EE=IIJHS:-'EFE{I.'”[E:ER-II;IICTR.'E:EDEI“I:E15 dsﬂﬂl J'-"-'J!;I'II:I51
L - - - (2223058542143 13, 2021. alien & rrarked against the sharas of ihe shareholdars paricipating in the tendar offers. Upon finalisation of the aniitiernant, only acceplad quantily
2. Theabove flna.nmal resuIt:s have bleen reviewed and recommended by the Alljd't Committee and apprloved by J of shares shall be debited from the daral account of the sharehalers. Thie ban marked against unaccapled shares shall be raleased. The detaded procadure for
the Board of Directors at its meeting held on January 13, 2025, and are audited by the statutory auditors, as For Ekansh Concepts Limited tendering and seftiement of shares under the revised mechanism is spacified under the Paragraph & fited as Frocedye for Acceptance and Setffement of the Offer’
required under the Regulations. (Formerly known as Paramone Concapts Limited) on page: 33 of the Letier of Offer,
3. Forthe items referred in Regulation 52(4) of the Listing Regulations, pertinent disclosures have been made to o fﬂf - G. Revised Schedule of Activities ST SEREDIE
P PR Date:January 15, 2025 amia Jain
the BSE lellted and cgn be accessed on www.bseindia.com. Placa: Mumrgai Company Secretary & Compliance Officer Tentative Schedule DAY AND DATE
4. Previous period/ year figures have been regrouped / rearranged wherever necessary to conform to the current Schedule of Activities Day and Date (UPON RECEIPT OF SEBI'S
period/year figures. : OBSERVATION LETTER)
For and on behalf of Board of Directors lssue date of the Public Announcamant Thursday Septamber (5 2024 | Thursday, Seplember 05, 2024
AXIS FINANCE LIMITED Publication dale of the Detailed Public Stalement in the newspapers Moniday, Sepdember 08, 30124 Monday, September 08, 2024
Sd/- Dabe of filing of the Oraft Letter of Ofer with SEBI Thursday Sepfermber 12 2024 | Thursday, September 12, 2024
Sai Giridhar Last date for public announcement for a competing offer(si Tuesday, Oofober 01, 2024 Tuesday, Dctokber 01, 2024
. ng ¥ ay
Place: Mumbai Managing Director & CEO Date for recaipd of commanls fram SEBI on the Dealt Letler of Offer Manday, Octaber 07, 2024 Tuesday, December 31, 2024
Date: January 13,2025 DIN: 10757486 dentifiad Date® Wedmesday, Oclober 08, 2084 | Thursday, January 02, 2025

Last dabe for dispaich of tha Latter of Dfer to the Public Shareholders of Be Tanget
Lompany whose names appaar an he register of memoears on the ldentihed Dals

Last date of pubBzation in fthe Newspepers of recommendations of the independent
direciors commities of the Targat Company for this Dffer
Last date for upward revision of the Uiter Price and | or e Offer Size

Last date of publication of opering of Offer pulblic sanourcement in the
newspapers i which the Delailed Public Statement had been publishad

Dana of commencament of Tendanng Peried
Date of closing. of Tendenng Penod
Last dale of communicating the rejection’ acoceptance and complesion of paymend

Wednesday, Oclsber 16, 2024 Thursday; January 09, 2025

CORRIGENDUM

Corrigendum to Fifth Sale Motice in the
matier of Agron India Limited  published on
14.01.2025

HATHWAY CABLE AND DATACOM LIMITED

CIN: L64204MH1959PLCO11421
Registered Office : 802, 8" Floor, Interface-11 Link Road, Malad West, Mumbai- 400064,
Tel No : 91-22-4054 2500 Website: www.hathway.com; Email: info@hathway.net

EXTRACT OF STATEMENT OF CONSOLIDATED & STANDALONE UNAUDITED FINANCIAL RESULTS FOR

Monday: Ocfober 27, 2024 Tuesday, January 14, 2025

_Tuesdey, Ocfober 22, 2004
Tiesday, Oofober-22 2024

Wedneﬂi:ﬂ, January 15,_2[!25
Wednesday, January 15, 2025

Kindly Mote: Last date for submission of
EMD and dogumonts; 130272025 instoad
of Last date for submission of EMD and
documents: 15,/02,/20256

The rest of the contents of the said Notice
remaln same.

Wadnasday, Oclober 23, 2004
Weadneagay, November 08, 2024
Thursday, November 27, 2024

Thursday, January 16, 2025
Wednesday, January 29, 2025
Wednesday, February 12, 3025

THE QUARTER AND NINE MONTHS ENDED DECEMBER 31, 2024

EL’ J;q F——— (Amount: Rupees in Crores) of considaration or refund of Equity Shares 1o the Public Shareholders
: R W
Liguidatar In the matter of Agron India ar Consolidated Frandatons Note: s
Limited (in liguidation) BBl Regn HNo Particulars Quarter | Nine Months| Quarter Quarter  |Mine Months| Quarter Diste of baing in recelpl of SEBT Chservalion Lellar
EEEE:'EEEIGLT 001/IP-P-01528 /2018- ended Ended ended ended Ended ended ~The above limelines ars prepared based on the hmelines provided under the SE81 (SAST) Reguiations, pursuanf fo being in recelpr of SEBMNs Obsenvation Letier,
Dirte: 1470172075 Place: Nagnur December | December | December | December | December | December To clanfy; the action sel out sbove may be comeled prior o thel comesponding dates subfect o complance with the SEBI (SAST) Requialions.
e Bl 31,2024 | 31,2024 | 31,2023 31,2024 | 31,2024 | 31,2023 EThare has been no compating offer for ths Offer.
(Unaudited) | (Unawdited] | {(Unaudited) | {Unawdited] | (Unavdited) | (Unaudited) “lentified Date (5 only for the purpose of determining the names of the Public Sharehoiders: to whaom ihe Letier of Offer would be sent. AN the: pubiic sharehakders
Qb RailTel Total Income from Operations 53213 | 159975 53533 168.95 53573 171.59 .ﬁﬁﬁiﬁzﬁﬂﬂ ':'i f';'j*f;r_Er'-i'ﬂ"“f Shares (sxcepl the Acquirsrs and the pavties fo the Share Purchase Agreemen] are shgibie o panticoale i this Offer any
e (C(Ill‘\l'Gl?;:{z(gzlsEizaoggg;:)rlt‘?[lld'lnggs) 2 | Net Profit / {Laoss) for the period 16.75 73.60 22ar 15.496 4832 20.04 H. Documents for Inspection
'H'Fen o No.' e TR (belore Tax and Exceptional items) The copies of the following documents will be available for inspection at fhe principal place of business of the Manager to the Offer, Swaraj Shares and Securities
cnszoisin 5, bowr s, | | [3[Stroof vt Poft Los) o domtvrtomaccowiod | 272 | 72| A | o] | o|| [ o mes edatint o AV, s A oror or o Mba 5 i, s on e oy e
Eg'r'kTe'(/)'fle_"fI‘rY:gesoefbéisrkf“;“gef“mz bidders for the for using the equity method Janyary 29, 2025, Furthar, in light of SEBI Circular SEBIMOICFDIDCRICIRFI2020138 daled July 27, 2030, read with SEB) Ciruar SEBICIRICFODCRICIR
. : , : 4 | Net Profit / (Loss) for the pariod before tax 1907 8424 30.75 1556 8663 90,09 P12020/83 dated May 14, 2020, copias of the following documents will be avadabie for inspection b the Public Shareholders edecironically during the Tendenng
g)’%ﬁ%g'r']tgs(xa‘:?gfgzniﬁfssdii)%éthgrgﬁftéﬁisf(')r; (after Exc epl:ti 2 a|]i1 0} 4 Penod. The Public Shareholders interested 1o inspect any of e following documents can send an ema from their registered emai-ids (including sharehalding
RailTel Corporation of India Ltd., Eastern Region”. . datalis and awtharty letter in the evant the Publc Sharenolder = a conporate body) with a subject line [Tocuments for Inspection - Raymed Labs Limited Open
Detailed Tender Notice/ Tender Document is available 5 | Met Profit/ {Loss) for the period atter tax 13.64 6774 22.35 11.63 B4 .53 14.21 Offer’], 1o the Manager 10 the Open Offer at laketverf@swargshares.com; and upon receipt and processing of the raceived request, access can be provided 1o the
on https:/lwww.railtel.in, https://eprocure.gov.in (after Exceptional tams) respective Public Sharshalders for edecionic inspection of documents, For further information, kindly refer o the Paragraph 10 titied: a5 Documents for inspechion’
and https:/irailtel.enivida.com. Al future Addendum/ ' - on page 47 of the Letter of Offer,
Corrigendum etc. V‘{illl be uploadgd on RailTel websitg, & | Total Comprehensiva Income/ (L 055) for the Penod 13.66 808 2336 11,72 g4.97 14.44 The Acquirers accept full responsibiity for the information contained in this Pre-Offer cum Comigendum o the Detailed Putiic Statement Advertisement {other than
&P.P ;g”a' aN”.d.zN';'ds F;O”";‘"B'dders have to submit (comprising Profit / (Loss) for the period after tax and such infoemation as has been obtained from publc sources or provided by or relating 1o and confirmed by the Tanget Company) and undertake that fhey are aware
eir bid on eNivida Portal only. Dther Gomprehensive Income (after tax)) of and will comply with their obligations wder the SEBI {SAST) Regulations in respect of this Open Offer. The Acguiners will be severally and jointly responsible far
ensunng compliance with the SEBI (5A5T) Regulations. The persans signing this Pre-Dffer cum Comigandum io (he Delailed Pubbc Siatermant Adverdisemeand on
7 | Paid up Equity Share Capital {Face valuz of Rs.2/- each) | 435402 | 35402 | 354.02 a5402 | 35402 | 354.02 behelfof the Picouicae Hahes haon .jfﬂ,, anl logally eulfvrizod 1o sign this Leler of Offer "
CUH H I GE N DUM 8 | Earnings Per Share - This Pre-Crffer Advertisemant and Compendum to the Detalled Public Statement will 250 ba accassible on the weabstes of SEBI al wwnwsabioovin the Targat
In the Notice of ARKA (Basic, Diuted and not annualisad) (in Rs,) 0.08 0.33 0.13 0.07 .36 0.08 mﬁ!i_w.mwdlah.mm he Registrar fo the Offer at www. mudrarta tekzini com, the: Manager to-ihe Offer at www.swarsjshares com, and BSE Limited at
www.bseindia.com
FINCAP LIMITED pubiishad Motes:- Issued by the Manager to the Offer on behalf of the Acquirers
an 10/01/2025, We will shift 1 1The above is an extract of the detailed format of the Unaudited Consolidated and Standalone Financial Results for the SMRhJ
our e::isting Andheri office quarter and ningé months ended December 31, 2024 filed with the Stock Exchange under Regulation 33 of 5EBI {Listing EsaRid | BECUR:TIER PVT 7B
to new premises effective Dbligations and Disclosure Requirements} Regulations, 2015. Tha full format of the aforesaid Unaudited Consolidated and Swaraj Shares and Securities Private Limited
from 10th of Mar-24 shall ctandalone Financial Results is available on'the Stock Exchanges website (www.bseindia .com and www.nseindia.com}, Unit No 304, A Wing, 215 Alium, Near Courtyard Mariof, Andheri East, Mumbai - 400033, Maharashira, India
W " the Company's website (www.hathway.com) and can also b accessed through the OR Code attached herawith. Eﬂaﬁlh::;”“mhf: '9‘-'33'5953!959’3
t:u-e_r:?d EI.EA SI:FJ | : fl?fm mt']r 2 The a;uve resulis have been reviewad by the Audit committes and-approved by the Beard of Directors in their respective E InT:sl e Gﬁ?:ﬁfu:ﬁ;ﬁgﬁﬁi Eiiﬂlﬁ:;'?mmmﬂn s (swaralsharss. oo
existing Andhneri office 10 meeting held on January 14, 2025. Websde: www.swarsjshanes com
new premises effective For Hathway Cable and Datacom “”‘;':;' Contact Person: Mr. Tanmoy Banetees, Pankita Patel
-y < SEBI Regisfration Number; INMION 2350 On Behalf of the Acquirers
from 10th of Mar-25 Rajendra Hingwala Validity; Permanent Sd-
The error occurred Elftﬂe _i jﬂumﬂ'ﬂ'u . Chairman Date: Tuesday, January 14, 2025 Mir. Nishant Nathmial Bajaj
inadveﬂenﬂ'}r is regreﬁedl gl | January ' b oS an- Bmﬁpﬁnz Place: Mumbai _ .A:‘I:!u"nrt
(LI AT NeW Delhl
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